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IN THE MATTER OF: 
DR. AMIT KUMAR 

STATE OF U.P. & ORS. 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 634/2025 

DIVISIONAL FOREST OFFICER, SHAMLI 

VERSUS 

08/3112901 

GoVT 

RESPONSE TO THE ORIGINAL APPLICATION BY RESPONDENT NO. 3, 

S 

.APPLICÁNT(S) 

...RESPONDENT(s) 

1, Jagdev Singh, aged about 59 years, S/o Shri Late Badri Prasad, Posted as 

Forest Officer, Shamli, State of U.P., do hereby most 

NIAs under: 

Aompétent and authorized to swear the present Affidavit. 

GRIEVANCE RAISED IN THE MATTER: 

NOIARY 

THas 1, Jagdev Singh, am fully conversant with the facts of the case and am 

NOTARY 

NOTARY state 

NOTARY 

NOTARY 

2. That in the present Original Application, the Applicant has raised the 

grievance against illegal felling of thousands of fully grown and protected 
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trees in District Shamli, UP in the installation of 33 kV feeder line for 

supplying electricity to 33/11 kV substation executed by the Respondents 

No. 5 and 6. 

 

3. That the Applicant has further alleges that the project is being carried out 

without obtaining the requisite no objection/clearance as required under the 

Uttar Pradesh Protection of Trees Act, 1976 and there is violation of the 

provisions of Environment Protection Act, 1986. 

 

4. That this Hon’ble Tribunal vide order dated 12.12.2025 issued notice to the 

respondents and granted time to file their replies. Furthermore, the Hon’ble 

Tribunal directed the respondents to ensure that no illegal felling of trees 

takes place in the execution of the project. The relevant paragraph of the 

aforementioned order is stated below: 

“…3. Issue notice to the Respondents.  

4. Shri Bhanwar Pal Singh Jadon, Advocate accept notice on behalf of 

the Respondents No. 1 to 4 and seeks four weeks’ time to file the reply. 

The Applicant is directed to supply a copy of the OA along with 

enclosures to the counsel for the Respondent No. 1 to 4 within three 

days. The Applicant is also directed to serve the remaining 

Respondents and file affidavit of service atleast one week before the 

next date of hearing.  
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5. Till the next date of hearing the Respondents are directed to ensure 

that no illegal felling of trees takes place in the execution of the 

project…” 

 

ACTIONS TAKEN BY THE FOREST DEPARTMENT IN 

COMPLIANCE OF THE DIRECTIONS ISSUED BY THE HON’BLE 

TRIBUNAL 

5. That the land in question has been examined thoroughly on the basis of 

official forest records, notifications, forest maps, notification registers, and 

other departmental records, and it is clearly established that the said land is 

neither notified as Reserved Forest under Section 20 of the Indian Forest 

Act, 1927, nor notified as Protected Forest under Section 29 of the Indian 

Forest Act, 1927, nor recorded as forest land in government records. 

 

6. That the trees standing at the site in question are part of roadside strip 

plantation carried out by the Forest Department along Public Works 

Department (PWD) road land for environmental protection, ecological 

balance, and green cover enhancement.  

7. That upon receiving information regarding installation of electricity poles 

without prior permission, the Forest Department immediately took 

cognizance and stopped the work as a precautionary measure, and issued a 
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communication dated 15.11.2025 to the Electricity Department directing 

them not to proceed without obtaining prior No Objection Certificate (NOC) 

from the Forest Department. 

A copy of the letter dated 15.11.2025 is annexed herewith and marked as 

ANNEXURE-1. 

 

8. That the prompt action taken by the Forest Department is also supported by 

contemporaneous records and newspaper reports, which confirm that the 

work was stopped by the Forest Department in exercise of its statutory 

authority and environmental responsibility. 

A copy of the newspaper clipping is annexed herewith and marked as 

ANNEXURE-2. 

 

9. That furthermore, as a precautionary measure and in discharge of the 

statutory duty, a field inspection dated 12.11.2025 was conducted by the 

concerned Section Officer of the trees planted at the roadside strip in 

question.  

A copy of the inspection report dated 12.11.2025 is annexed herewith and 

marked as ANNEXURE-3. 
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10. That during the said field inspection, it was observed that: 

i. No tree had been felled 

ii. No tree had been damaged. 

iii. No illegal cutting or environmental damage had occurred. 

A copy of the photographs of the trees taken during the inspection are 

annexed herewith and marked as ANNEXURE-4. 

 

11. That it is submitted before the Hon’ble Tribunal that the Electricity 

Department vide letter dated 31.12.2025 applied for permission / NOC from 

the forest department. Through the aforementioned permission letter, the 

electricity department sought permission/ NOC for felling/ trimming of 

branches of trees coming in contact with the line. The said application has 

been examined strictly by the forest department in accordance with the 

provisions of: 

i. Indian Forest Act, 1927 

ii. Forest (Conservation) Act, 1980 

iii. Uttar Pradesh Protection of Trees Act, 1976 

iv. Environment (Protection) Act, 1986 

v. Biological Diversity Act 2002 

vi. Applicable government orders and environmental safeguards 

A copy of the letter dated 31.12.2025 is annexed herewith and marked as 

ANNEXURE-5. 
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12. That the relevant portion of the aforementioned letter for permission sent by 

the Electricity Department is as stated below: 

“                      अ गत                                             

          त                     त     33                                       

132                               (        )                               

   त  त                   

                                                                       

                                                                  

                                    132   0  0                           

   33                                                 “ 

 

13. That subsequent to thorough examination, the forest department has granted   

the NOC dated 31.01.2026 to the electricity department. The permission so 

granted is subject to strict adherence to the conditions imposed by the forest 

department. The conditions are as follows: 

i. No tree shall be felled without prior permission of competent 

authority. 

ii. No damage shall be caused to any tree. 

iii. No harm shall be caused to bird nests or wildlife habitat. 

iv. Only minor trimming, if unavoidable, shall be done carefully. 

v. Branches exceeding 30 cm girth shall not be cut.  

vi. All environmental safeguards shall be strictly followed. 

vii. Any violation shall invite legal action and cancellation of 

permission 

A copy of the NOC dated 31.01.2026 is annexed herewith and marked as 

ANNEXURE-6. 
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14. That it is germane to note that no permission has been granted for 

felling of any trees, and no tree has been felled.  

15. That with regards to the alleged decline in tree and forest cover it is pertinent 

to mention here that as per ISFR 2023 issued by Forest Survey of India that 

the forest cover in Shamli Forest Division has increased from 1.54 percent to 

1.94 percent, indicating a growth of 0.40 percent of forest cover in the 

geographical area of district Shamli. 

A copy of the ISFR reports are annexed herewith and marked as 

ANNEXURE-7. 

 

16. That the said official data clearly establishes that forest cover in Shamli 

district has not declined but has marginally increased, which reflects the 

continuous efforts of the Forest Department towards environmental 

protection and tree cover enhancement. 

 

17. That the Forest Department has acted strictly in accordance with law and has 

fulfilled its statutory and constitutional duties. Furthermore, the Department 

has taken timely, responsible, and lawful action to ensure protection of trees 

and environment, and the allegations of negligence, collusion, or facilitation 

of illegal activity are false, baseless, and denied. 
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17.That it is reiterated that no tree has been felled, no illegal activity has 
occurred, and no unlawful permission has been granted by the Forest 

Department. 

18.Hence, the present affidavit is being filed for the kind consideration and 

perusal of this Hon'ble Tribunal. 

19state that everything stated above has been stated by me in my official 

ntmar barg 

NOTARY 

apacty on and derived from the official records and I state that nothing 

Smaterial has been concealed therefrom. 
(ham!i) .3.28131!"901 

NOTARY 

OF 

ivöTARY 

DEPONENT 
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GOV 

Verified at 

OF 

shand 
VERIFICATION 

Garg 

on this lo day of_ febrau, 2026, that the 
contents of the above affidavit from paragraphs 1 to 19 are believed to be 

true and correct to the best of my knowledge and belief. No part of it is 

false and nothing material has been concealed therefrom. 

ATTESTED 

Mukesh Etnacatg 

NOTARY, SHAMLI 

Disit.-SHAML! 

NOTARY 

WER 

. unch Kumar 
Garg 

DEPONENT 

LTI/Signature of Deponent 

SHAMI 

NOTARY 

NOTARY 

TAR 
harli) NOTARIAE a11 NOARYAY 
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ANEXXURE-457
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62
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Table 10.27.3 District- wise Forest Cover in Uttar Pradesh 

Gautam Buddha 
Nagar 
Ghaziabad 
Ghaz1pur 
Gonda 

Gorakhpur 
Hamirpur 
Hapur 

Hardo 

District 

Hathras/ Mahamaya 
Nagar 
Jalaun 

Jaunpur 
Jhansi 

Kannau) 
Kanpur Dehat 
Kanpur Nagar 
Kasgan/ Kanshiram 
Nagar 
Kaushambi 
Kheri 

Kushinagar 
Lal1tpur 
Lucknow 
Mahoba 

Mahrajgan 
Mainpun 
Mathura 
Mau 

Meerut 

Mirzapur 
Moradabad 

Muzaffarnagar 
Pubhit 

Pratapgarh 
Prayagraj/ Allahabad 
Raebarel 

Rampur 
Saharanpur 
Sambhal 
Sant Kabir Nagar 
Shahjahanpur 
Shaml 
Shravasti 

Forest Survey of Inda 

Calculat 
ed Area 

by Sol 

1,441.86 

891.61 

337700 
4,003.00 
3,321.00 
4,021.00 

1,106.67 

5,985.66 

1,840.49 

4.565.00 

4,038.00 
5,024.00 
2,092.87 

3,021.00 

3,155.00 

1,95528 

1,779.00 
7,68044 

2.905.00 

5,039.00 

2,528.00 
3.144.00 

2,952.00 
2,760.04 

3.339.64 
1,713.00 
2,500 86 

4,405.00 

2.009.40 

2,750.86 

3,717.00 
5,482.00 
3,289.00 
2.366.58 
3,688.96 

2,497.95 
1,646.00 

Very 

1,25746 

Dense 

1,64000 

Farest 

0.00 

0.00 

0.00 

64.93 
27.98 

0.00 

0.00 

0.00 

0.00 

000 

0.00 

0.00 
0.00 

O.00 

0.00 

000 

0.00 

805.14 

0.07 

000 

0.00 
3,498.90 486.20 

0.00 

262.28 
0.00 

0.00 

0.00 

0.00 
8.38 

0.00 

O.00 

628 
000 

3.89 

0.00 

4,575.24 26.15 
0.00 

2023 Assessment 

0.00 

Mod. 

197.72 

Dense 
Forest 

4.45 

7.90 
058 

0.00 161.18 

9.03 
21.60 

77.21 

6.72 

15.62 

0.58 

60.66 

10.06 

S7.11 
000 

3.05 

853 

S37 

435 

157.70 

2.97 

12726 

21.22 

92.72 

0.19 

3.90 

023 

3459 
278.51 

3 50 

8.43 

81.75 

000 182.13 

26.94 

25.01 

2.72 

24.61 

0.74 

1.16 

5.47 

3.96 

99 29 

Open 
Forest 

1832 

13.12 

23.77 

52.97 
24.91 

145.97 

21.09 

129.58 

21.51 

195.83 
$3.94 

28421 

25.61 

44.01 

61.59 

36.60 

29.15 

271.29 

32.13 
449.79 

240.08 

151.03 

71.17 

17.23 

49.44 

11.14 

56.74 
450.02 

1423 

45.63 
105.89 

97.29 

134.94 

87.10 

40.49 

342 87 

11.73 
12.97 

28.77 

20.43 

UTTAR PRADESH 

46.56 

Total 

22.77 

21.02 

2435 

126.93 

7449 
223.18 

27.81 

145.20 

22.09 

25649 

64.00 

341 32 

25.61 

47.06 

70.12 

41.97 

33 50 

1,234.13 
35.17 

S77.05 

401 26 

17225 

426.17 

17.42 

5334 

1137 

91.33 

736.91 

17.73 

54.06 
673.84 

12423 

16623 

89.82 

68.99 

525.00 
1247 

14.13 

6039 

2439 

34357 

% of Cat 
culated 

Area by 
Sol 

1.58 

2.36 

0.72 

3.17 

224 

5.55 

251 

243 

1.20 

5.62 

1.58 

6.79 

1.22 

1.56 

222 

2.15 

1.88 

16.07 

121 

11.45 

15.87 

5.48 

14.44 

0.63 

1.60 

0.66 

3.65 
16.73 

0.88 

1.97 

19.26 

334 

3.03 
2.73 

2.92 

14.23 

0.50 
0.86 

1.32 

1.94 

20.95 

Change 
W.r.t. 

2021 
Raster 
based" 

-005 

0.03 

-3.86 

1.29 
-241 

1.66 

5.72 

-1.18 

-4.15 

6.41 

-6.75 

34.79 

-2.73 

-24.70 
25.29 

-10.11 

1.15 

-27.66 

-0.93 

0.00 

2.62 

2.84 

-0.66 
1.47 

-2.15 

0.00 

5.22 

-2.00 

0.82 

5.16 

-21.61 

0.56 

4.94 

3.80 

3.83 

9.07 

2.79 
0.00 

2.25 

1.54 

2.29 

(km) 

Scrub 

0.00 

0.00 

0.00 

046 
0.00 

14.15 
1.17 

9 36 

0 20 

53.03 

0.31 

66.79 

0 25 
16.18 

3.39 

0.11 

0.00 

822 

0.00 

3324 
8.09 

60.55 

0.32 

0.00 

3.11 

000 

0.00 

46.59 

0.12 

2.71 

9.92 

1.63 

26.67 

3.65 

0.00 

0.81 

0.00 

1.17 

0.79 
121 

0.27 
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